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sitppted in & tribal arca. This area is lLike
the ssoond eapital of tho Tharkhund belt.
I would like to requcst the Government
to let not such a situation arise which

;

MR. SPEAKER - Shri Madan Lal Knu-
ranaji may speah on termorist activities
Assam and Jammu ond Kashmir

T Translation)

LAL KHURANA
(South Dethi) : M. Speaker, Sir, .
(Interruptions) . .Sir, Lo assuiance  was
given in the House that some information
ahowt Shn Doraswamy, the Executive Di-
rector of the Qil India Corporation, would
be given very soon i the House. The
people of the country are worried ubout
bis well being. Is Government holding any
tulk about his rclease ? Similarly, I would
like 1o know about “ULFA’, whether we
have gmiven general amnesty to them o
not ? But they have held some people as
captive there also. The people of the coun-
try are worried about the couditicns laid
down by them. Mr. Speaker, Sir. my swb-
mission is that the pesple are worried on
account of such a state of aflairs. Shn
Rabi Ray had just now raised a simular
issue The terrorists of Kashmir and Assan
have held cerimn people as bostages. The
Prime Minister had given an ussurance the
other day that the House would be taken
into comfidence, My submission is that
the House should be taken into confidence
about such things and the present position
should bc made clsar in the House. The
wife of Doraiswamy is appealing to the
terrorists and begging  before them for
bor busband's releasc. We want to know
as to what Government is doing in this
diroction. Mr. Speaker, Sir, I request you

SHRI MADAN

to please direct the Prime Minister or the
Home Minister to issue o statement in the
House abost the sifusmion in Asszm and
Kashaur.

[English]

MR. SPEAKER : You are discussing
the President's Addeess, you can discass
Mandal Commission also.

[Translation]

SHRI RAM VILAS PASWAN : This b
the current problem. The Supreme Coun
has issued oideis, it 1s very essential. The
entne House 18 worried about the same

{intcrimplions)

Mr. Speaker, Sir, 1 crave the indulgence
of the lcader of the House. Shr Arjun
Singh The Supteme Court has adopted
« stein attitude towards the Mandal Com-
nission and the Chicf Justice of the Sup-
reme Court has said that he has received
contradictory reporls apout the attitude
of the Government regarding this issue.
Ve would hhe to Lnow the attitude of
the new Govermment regarding the Mandal
( ommussion ?

MR SPEAKER : You need not read it.

SHRI RAM VILAS PASWAN : He
has saxd that it is made clear in the Presi-
dent’s Address to ‘he joint session of tha
Parliument that the Government is going
to provide reservation to sovially and edu-
cationally backward people on economic
baus and therefore (interruption). .

AN HON. MEMBER . Mr. Speuke.,
Sir, he is reading from the newspaper.

MR. SPEAKER : Don't read from the
newspaper, please,

SHRI RAM VILAS PASWAN : Ad-
ditional Solicitor General has said that due
to the proposal of ndding the egonomic
basis to the Mandal Commission, we have
to consider it afresh. On the one hand the
Government says that it bas resolved te
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ooplemieat the recommendations of the
Mahdal Commimion, and on the other
hand, though the case is subjudice, the
Government has extended the services of
the Attorney General who is anti-Mandal.
Secondly, by adding the economic bams
the Government wants to keep it in a
state of suspense. Today is the last date
and the Supreme Court bas said that the
Government should make its stand clear by
todya ie. 17-7-91 posiively. Shri Arjun
Singh is also present here. People from
Congress Party, BJ.P. and Janata Dal are
present here and all these people have
mentioned in their manifesto that they
would be implementing the recommen-
dations of the Mandal Commission Y
want to know whether Government is
going to adopt a Jifferent attitude about
the Mandal Commission or it will stick
to its old attitude ? Why the Government
does not say it clearly ? It is a very seri-
ous matter, so we would bhke to know u
from Shri Arjun Singh as to what is the
present policy of the Government in this
regard.. . (Interruptions) . .

[Engtish]
SHRI SOMNATH CHATTERIEE
(BOLPUR) - No, Sir, this 1s important

because the court wants a decision trom

the Government today Who will decde
for the Government ?

SHRI ARJUN SINGH  Sir, whatever
had to be said on this on behalf of the
Government has been said in the Presi-
dent’s Address as a polizy matter So
far as what 1s happening 1n the Court and
the Court desining ccriamn reply 1s con-
cerned, hon. Member will agrec with me
that that reply will have to go thiough
apropriate channel in the appropriate way.
I cannot be replying to the court's querwes
in the House ((Interruptions) .

MR SPEAKER . Papers to be laid on
the Table of the House

(Interruptions)

SHRI SOMNATH CHATTFRIJEE : Sir,
the court has asked for Government's
decision. Government has to  announcs
here in the House . (Interruptions)

SHRI RAM VILAS PASWAN * Whs
is the Government’s stand 7 I want to
know what is the Government's stand .
(Interruptions) .

[Transiation]

SHRI RAIJNATH SONKAR SHASTRI
(SAIDPUR) : The attitude of the Govi
is mot clear in this regard. (Interruption)

[Eneglish]

SHRI SRIKANTA JENA (CUT-
TACK) Whatever you said m the Presi-
dent's Address, that has confused  the
whole thing. (Interruptions). In the Presi-
dent’s Address itself the Government i
not clear about what exactly they ame
gong to do The Government must come
forward with a clear cut verdict

Are you inserting economic criteria in
the Mandal Commission recommendations
or not You omust tell it very clearly.
(Interrupnons) We arc oterested to
know from the Government clearly on
this  (Interruptions) .

MR SPEAKER
on like this

You cannot <aITy
(Interruptions)

MR SPEAKER  Please take  yow
seats Now, so far we are going one after
the other. Please let us not confuse the
1ssuc. Now, one point has veen radsed. On
behalf of the Goveinment the reply has
been given Both the things are before you

[Translanon)

SHRI MOHAN SINGH (DEORIA) :
Mr. Speaker Sir, it should te made clear,
as it relates to the policy of the Central
Government. (Interruptions).

(English]
SHRI SRIKANTA JENA : Whatever

is spoken by Members, that is all sald and
done But on what the Supreme Counrt
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hus sought clanfication from the Govern
ment, the Government should come for-
ward with a clear cut stand My guestion
is whether they are inserting the economic
crtena or no* (Interrupiion)

[Zranslation]

SHRI MADAN LAL KHURANA
Mr Speaker, Sir, had the presemi case
been subjudice n the Supreme Court in
a regular manner we could not interfere
n i, but now the Supreme Court has
directed the Government to make its att1
tude, its policy clear in this regard, the
Government should make it clear So, the
Government should make clear its pchey
on Mandal Commussion

[Enelish]
SHRI1 NANI BHATTACHARYA
(BERHAMPORE) Sir I um on a pont

of oider  (Inrerruptiors)

MR SPEAKER Would you hke to
speak all of you o one and the same
ume ?

SHRI NANI BHATTACHARYA 1
have a point of order

MR SPEAKER So, if you have a
pomt of view, you can express but not at
one nd the same ume Yes Mr khu
an i

SHRI NANI BHAITACHARYA [ am
on a pomt of order

MR SPEAKER There 15 no pont ot
order

SHRI NANI BHATTACHARYA . Yes-
terday he had given a wrong  statement
and that 1s that (Imter uptions)

MR SPEAKER Thus discussion itself
11 out of order

[Translation]

SHRI MADAN LAL KHURANA
Mr Spesker, Sit, the leader of the House
just ngw told if afty regular casc 1s pend-
mg m the Supreme Court h: wus nght
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saying so a5 to how can the Attomey
General or somebody else roply the ques-
tion But the Supreme Court has cniticised
the policy of the Goveinment vyestenday
and commented that the policy of the Gov-
ermment 15 confusing and contradictory
The new Government should make ats
stand clear on the subject This 15 the
order of the §upreme Court  Therefore,
this House wants to  kno# through you,
the policy of the Govermnent in regard
to Mandal Commission, whether you
want to include the economic aspect or
not The House wants to know about the
policy of the Government to be presented
beforc the Supreme Court

MR SPFAKER Do you want to know
as fo what the Supreme Court is to be 1n
formed

SHRI MADAN LAL KHURANA
No we want to know about the policy
It 15 + polity matter

MR SPFAKER The information
which 15 to be given to the Supreme Court,
15 not to be piven to you

SHRI ARJUN SINGH  That 1s what
I sad

[T nelash)

SHRI NANI BHATTACHARYA 1
«n on a pownt or Jrder (Inmrerruptions).

SHRI SOMNATH C(HATTERJEE
The question 1s not of the forum It s
1 question of the policy of the Govern-
ment

SHRI NIRMAI KANTT CHATTER-
JEE (DUM DUM) oir, we demand a
poliy statement Is 1t not correct  that
making 4 policy statement to the Supreme
Court should be preceded by that state-
ment being made in this Hause 7 So, he
should refran from Joing that (Inter-
Huptivns)

MR  SPEAKER Pless taks your
seats. I am standing oow, I wil explain
to you
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us
as the second point 1s concerned,
to know Wwhat 15 the Govern
tae hot Mimster s
oa bhus legs, he wants to spell 1t out

SHR] NANI BHATTACHARYA
He has pven a wrong stateinent Tnere s
po roference of Mandal Commussicn  in
words

SHRI ARJUN SINGH  Su, if 1 may
be permutted to say, the procedurc should
be very clearly understood Ihe House at
thus moment, 15, m fact, debating the
Premdent's Address given to thc  jount
Sesmion

In that Address, there s a catecciical
mention about this sabpc' Ir the coure
of the debate 1n this llouse many hon
Members will 'be raming wues connecled
with that In the reply tc the debate, the
hon Pnme Minister will be <lanfying and
saying about thus subject Thit 18 what the
House 15 scized of Now o far 1s the
direction of the Supreme Court v won
cerned, I have already sad that if  the
Supreme Court has given iy direction on
any account thien it 15 our duty to 1eply
to whatever the Supreme Court wants in
that forum und 1n an pproprialc manner
That 15 a1l I can say (Imicruptions

SHRI NIRMAL XAN!l C(HATTER
JEE What 1s the policv of the Govurn
ment ?

SHRI ARJUN SINGH The policy 1s
hgie in the Premdent's Addicss It will be
clanfied in the 1eply 10 the debute on
Presulent's Addros

SHRI NIRMAL KANTI CHATTER-
JEE : In response to the directin: of the
Sepreme Court, the Governmont 15 forced
w make a policy statement Does it not
devolve on the Government to make that
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policy statement first in the Huuse  be-
cause we are 1n sesson 7 That 18 the ques-
tion he has to answer He 1s avosing an
answer to this questisn (Imterruptions)

MR SPEAKER You have made
your point Let us go to the ncxt item
now, namely Papers to be lmd on the
Table

PAPERS | AID ON THE TABLE
1236 hrs
[Engh 1]

Annual Recport of and Review onm the
workine of the Institute of Applied Man-
por t1 Research New Delln  for 1989 90

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION
(SHRI H R BHARDWAJ) Si- I beg
to lay on the Tible

(1) (1) A copy of the Annual Report
(Hind: and Enghsh verwions) of the Ins-
titute of Apphed Manpovwer Research
New Delhn for the vear 1989 90  along
with Audited Accounts

tn) A copy of the Review (Hindi and
English versions) by the Government on
the working of the Institute of  Applied
Manpower Rescarch New il for the
veur 1989 90

[Placed wn Librurs Se. No LT 37 91]

Notifications under the Bureau of Indian

Standards Act 1986 and Annual Report

of and Review on  the working of the

Super Barar the Cooveranve Stores Lid
New Dellu for 1989 90, elc

THE MINISTER OF »1ATE IN THE
MINISTRY OF CIVIL SUPPLILS AND
PUBLIC DISTRIBUTION (SHRI
KAMAIUDDIN AIIMED, Sir, I bep
to lay on the Tabe —

(1) A copy each of the following Not1
ficatons (Hinds and Enghsh  versions)
under section 39 of the Bureau nf Indian
Standards Act, 1986

(1) The Burcan of Indian Standardy
(Terms and Conditiens of Ser-

i vice of Employecs) Amendment



